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O.A. No. 208196 

4resent: The I-Ion' ble Mr. R. K. Upadhyaya, Administrative Member. 

The Hon.e Mr. J K Kaushik, Judicial Ment,r. 

1. Tapan Kumar Paul, son of late Satyendra Nath Paul, ag4  
Hali about 43 years, residing at tunpara, PC Jethia, .ahar, 

24 Pgs. (Z working as chargeman, Gra 	B(Adhocj T. No, 4102 in the Foundry Section at Shop No. 4 Karhra 
L ara Workshop E. Rly, P0, Kahehrapara, Dist, 24 rgaiis ( 

2. Shri Pradip Kumr Des, 5/0 Sri Raghurieth Das, aged about : 
44 years1  residing at Utter Ghoshpara, Cha1daha, Pc 
C '-ia kda ha • Dist N die, Working as Adho Char genn 

/ T. No. 4038 in Foundry Sec. of Shop No. 4 under the 
Chief Works Manager, Z. Rly, Karhrapara Workshop 
Pc Karchrapara, Dist,. 24 Parganas ( 

3.. Madhusudan Saha, S/o late Kshrode Lal Saha, ad abott 
44 years, residing at Rly Qrs. No..829/A NoW Colony' 
PC Kanhrapara, Dist. 24 Parganas (1 Working as 
MCM ( Regular) T. No. 4427, in the foundry Sec of- 
Shop No. 4 under the Chief Works Manager.. L. Rly, Karhrapara 
Workshop, PC Kairhrapara, Dist 24 Parganas (1 

: Applicants. 

-versus... 

Un&on of India, through the GerEra]. Manager, E. Rly, 17 
taji Subhas Road, Calcutta 700 001. 

2.: The Chief persorirEl Officer, E. Rly, 17 Netaji Subhas Ro d, 
Calcutta 700 001 

3. The Chief Work to  sh Manager, E. Rly, Karhrapara Workshop 
PC Karchrapara, Dist. 24 Parganas (i 

4, The Workshop persorl Officer, E. Rly, Kanchrapara, 24 Pgns Dist Sri D. Mandi, poted in the Foundry Sec. in shop No. 4 
as Chargeman 'B' ad.hoc under the Chief Works Manager, 
E. R1y,ahzapara, Dist, 24 Parganas (I. He is an 
ST candj.date 	S  

Sri R. Gope, (ST), posted in the Foundry Section in Shop No. 4 
as Mistry/I P/It. 4220, in the Kamhrapara Workshop Under the 
Chief Works Manager, E. Rly, Kaihrapara Workshop, P0 
Kanchrápara, Dist 24 Parganas (I 

Respondents 

Conte& 



7, Sri S Mandi, (ST), posted in the Foundry Section, in 
shop No. 4 as MCM T. No. 4420 in the Karhrapara Worishop 
under the Chief Works Manager, Z. ily, Karhrapara Wrkshop 
P0 Kanchrapara Iist. 24 Parganas (I 

Respondents. 

Mr, B. Mukherjee : Counsel for the applicants., 

Mr. R. K. De 	: Counsel for the respondents. 

Date of order:, 08.06.2004 

Hon' ble Mr. 3. K, Kaushik, 3,14 

Mr. Tapan Kumar Paul and two others 1Vf1Ji.ed 

this 0,A under Sec. 19 of the Administratie Tribunals Act, 

1985, wherein they have assailed the order dated 31.01.9 

by which respondents 5,6 and 7 were called for the selecion 

test. for formation of pazl for one post of regular char man 'B' 

The further prayer of the applicants Cu' that the ap.ic 

should also be called for tha selection test by a fresh 

order against the vacant post of Regular Chargeman 'B', 

which is earnrked for the general category only as per 

the ratio of 1 ; 3 in place of respondents 5, 6 & 7. 	I  

2. 	 We have heard the learned counsel for tie 

parties and have carefully perused the reoords of this ca e. 

The learned counsel for the respondents at the very outse 

drawn our attention to the additional affidavit1  which we 

filed on hehalf of the respondents, narrating further 

develoçinents in tie matter, which goes into the root 

of the coaroversy involved. i.e.iT\2eie interim order 

dated 13.0 2.96, passed by this Tribunal, the result of tb 



selection for Foundry Trades had been kept withheld and  

during the intergflUm period, due to structural chan s 

in the work..load, the sartioned strength of the Chargemafl, 

B' of Foundry cadre has gone down to 3 posts from 8 posts 

and even at eient there is ow eess  junior Engineer 

redesiated post of Chargefl .' B' ) a thus there is 

no longer any need to declare the results of the iinpUd 

selection which was held Gn 14.02.96. purther this Tribur 

also vine its interim order dated 13.02.96, directed the 

respondents not  to publish the results. 

	

3. 	 on the other hand4 the learned counl for 

the applicants submitted that there has been lot of chançs 

in the seniority position due to the developflent in the 

reservation system. However, he has submitted that the 

respondents have not placed on record any orders by 

the strength of the cadre has gone down. 

	

4, 	 we have cons dered the rival submissions and 

have also gone through the suppleflentarY reply filed on 

behalf of the official respondents. A copy of the 

suppleLtefltarY reply was served on the applicants counsel, 

as early as on 28.11.2002 and there is no rebut1 to 

the averrrnts made in the supplenentarY reply. W hav 

reason to disbelieve the submissions naee by the respon 

As there is no need to fill up any post the respondents 

have chosen not to fill up the post. of Junior Engineer 

and they CflnOb be compelled to fill up the post. 

no 

nts - 

II 	* 



H 

2. . 


